WP(C)No. 310 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

05.09.2014

Mr H Abraham, learned counsel appears for
petitioner, Mr S Sen Gupta, learned GA represents State
respondents and Ms SG Momin, learned counsel has put in
appearance for respondent-University.

I have heard learned counsel for parties and perused
the pleadings of writ petition.

It is informed by learned counsel for CMJ University
Ms SG Momin, that similar writ petitions have also been
filed by several other students, and that apart, the
University has also challenged the dissolution order passed
by the State in March, 2014 on the ground of not fulfilling
the required standard and meeting the criteria set out for
running the University. All such matters have been
clubbed together.

Thus, let this matter be listed on 15.09.2014 along
with WP(C)No. 177 of 2014 and WP(C)No. 196 of 2014 and
other connected cases. In the meantime, respondents may
file their counter affidavits.

Learned counsel for petitioner prays for liberty to
correct annexure numbers said to have been wrongly given
in the writ petition, for the convenience of court. He may

carry out the same during the course of day.

CHIEF JUSTICE
(ACTING)

dev



WP(C)No. 305 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

05.09.2014

Mr IH Saikia, learned counsel appears for petitioner
and Mr SC Shyam, learned senior Advocate represents
respondents.

I have heard learned counsel for parties and perused
the pleadings of writ petition.

Looking to the sensitive nature of job assigned to the
organization called Border Roads Engineering Service, if
there is provision for appointment of an Officer of senior
rank from Army as Director General, prima facie, there
may not be a valid ground of grievance for in cadre officers.

However, learned senior counsel appearing for the
Union of India prays for four weeks’ time to file reply. He
may do so.

List on 09.10.2014.

CHIEF JUSTICE
(ACTING)

dev



